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REGISTERED

CONTEMPT OF COURT

APPLICATION ND

Commercial Complex(BDA)
Indiranagar
Bangalore -~ 560 038

Dated s ]0 FEB 1988

_ /88
IN APPLICATIN NO, . 486/87(F) L,
ST el wo. A

Agglicant

Shri R, Hanuman Singh
To

1..

2,

3.

4.

Shri R. Hanuman Singh
*Vanithe Vilas!'
Muniramappa Compound
Sth. Main, 7th Crose
Gangenshalll = .
Bangalore = 560 032

Shri Suresh S. Joshi
Advocate

15, 3rd Cross

Rehru Nagar
Bangalore - 560 020

The Air Officer Commanding _
Institute of Aviation Medicine
HAL Pest

Bangalote - 560 017

The Senier Officer i/e¢ Administration

HQ Training Command, IAF
Habbal

' Bangalore - 560 006

S.

passed by this Tribunal in the above said/S‘E:'bﬁ%B%i%F Gpurt

Shri M. Vasudevs Rao
Central Govt. Stng Counssel
High Court Building
Bangalere ~ 560 001

Subject

Respondent

The AOC, Institute of Aviation Medicine,
Bangalore & another

SENDING_COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/BX2Xy INEKRINXRRDERX
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: _ ‘ ORDER
Case called. Petitioner and his
learned counsel are absent. Contemners
by Shri MV Rao. Shri Rao submits that on ,l
the Hon'ble Supreme Court declining to

—

interferk with the order made by this
Tribunal, the Contemners had reinstated

the petitioner to service from today and

| that in pursuance of the same he had also
4 reported for duty. In view of this, this
Contempt of Court petition no longer

TRUE COPY

survives for consideration., We, thersfore,
drop these COC procesdings W as having
.become infructuous. But in the circum-

Estances of the case we direct the parties
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(K oS o PUTFASWAMY) (9. SRINIVASAN
VICE CHAIRMAN- MEMBER (A)

8.,2,1988 8.,2.1988

‘to bear their own costs.
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